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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
EXECUTION APPLICATION No. 36 of 2023
in
ORIGINAL APPLICATION No. 329/2021
IN THE MATTER OF

Devanshu Bose .......Applicant

Versus
Agra Development Authority & Ors. ......Respondents

UTHORITY / RESPONDENT NO.1, PURSUANT TO ORDER DATED
|+.,2\1 2025 PASSED BY THIS HON’BLE TRIBUNAL AND ORDER DATED
,3/12 2024, PASSED BY THE HON’BLE SUPREME COURT OF INDIA IN
i _ &\., /CIVIL APPEAL NO. 3546 /2023

iﬁOMPLIANCE AFFIDAVIT ON BEHALF OF AGRA DEVELOPMENT
R

I, Arunmozhi M. , aged about - 36 years, W/o Sh. Karunanithi,

1. That | am posted as Vice Chairman, Agra Development Authority,

o
and | am well conversant with the facts and circumstances of the

OVER“N\ Development Authority.

g
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2. That this Hon’ble Tribunal while disposing of the above OA No.
329/2021, vide judgment dated 18.01.2023, directed the
Respondent No.1 / Agra Development Authority, inter alia, to pay
further amount of Rs. 2 Crores towards compensation for
restoration of damage to the environment over and above
compensation of Rs. 25 lakhs earlier levied vide order 24.03.2022
by this Hon’ble Tribunal. The said order was challenged before the
Hon’ble Supreme Court by filing Civil Appeal No. 3546/2023, by the
Agra Development Authority. The Hon’ble Supreme Court, while
dismissing said Appeal vide order dated 3.12.2024, directed the
Vice-Chairman Agra Development Authority to file Affidavit,
indicating the deposit of costs / compensaiion imposed by this
Hon’ble Tribunal as well as showing the compliance of direction
with respect to lifting of sewage from Nalanda colony to be
undertaken every week. The Hon’ble Supreme Court further
directed that the Vice-Chairman of ADA will nominate a senior
officer who shall be responsible for ensuring compliance with the

order passed by the Apex Court as well as the order/s passed by

the this Hon’ble Tribunal. With respect to deposit of cost by the
ADA, It is submitted that the Agra Development Authority has

deposited total cost of Rs. 2 Crore and 25 lakhs. Following are the

A
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details of payment of cost made by the Agra Development

Authority:

Sr. No. Date Amount Name of
Authority with
whom cost was
deposited by
the ADA

1. 17.01.2023 25,00,000 District
Magistrate,
Agra.

2. 28.07.2023 25,00,000 upP Pollution
Control Board.

3. 18.05.2023 10,00,000 Registrar
(Admn.),
Supreme Court
of India

4, 2.1.2025 1,65,00,000 UP Pollution
Control Board.

Total 2,25,00,000
(Two crore
twenty five
lakhs)

3. That in compliance of the above order dated 3.12.2024, passed by
the Hon’ble Apex Court in Civil Appeal No. 3546/2023, the legal
department of Agra Development Authority under the approval of
its Vice-Chairman vide letter dated 13.12.2024 nominated Sh.

Rakesh Pratap Singh, Executive Engineer for ensuring compliances

of the Court order/s. It is submitted that the said letter was
tendered before this Hon’ble Tribunal on 2.1.2025, at the time of

hearing. Copy and True Translated copy of letter dated 13.12.2024,

i A
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issued by the Agra Development Authority is annexed as
ANNEXURE P-1.

4. That this Hon’ble Tribunal vide order dated 2.1.2025 held that the
direction contained in para 10 of the order dated 3.12.2024, passed
by Hon’ble Supreme Court has not been fully complied by the ADA.
Taking note of the observation made by this Hon’ble Tribunal in
para 8 of this Tribunal’s order dated 2.1.2025 and compliance
thereof, the Secretary, Agra Development Authority has now been
nominated in a meeting convened on 20.01.2025 in the office of
Vice-Chairman, Agra Development Authority. It is submitted that
the Secretary, Agra Development Authority is the senior most
officer after the Vice-Chairman in Agra Development Authority. In
this régard a letter dated 11.02.2025 has been issued by the

@wﬁ '37"’(— Deponent, nominating the Secretary, Agra Development Authority

>V
TAR in compliance of order dated 2.1.2025, passed by this Hon’ble
efm
’;}'C IO;,\Tribunal. Copy and True Translated copy of letter dated
< g pu

ou’. 2107;02 *Qi‘ .
< Ay </ 11.02.2025, issued by Vice-Chairman, Agra Development Authority

‘

2o is annexed as ANNEXURE P-2.

5. That in further compliance of order dated 03.12.2024 passed by
the Hon’ble Supreme Court in Civil Appeal No- 3546/2023 and

order dated 2.1.2025, passed by this Hon’be Tribunal , the site of

LA
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Nalanda colony was inspected by the Executive Engineer , Agra
Development Authority along with Town Planner, Assistant
Engineer Md. Harun and Junior Engineer Sh. Raj Kumar. During
inspection, information regarding operation of S.T.P. situated in
Nalanda Town was collected from the operator who was present
there. The operator informed that S.T.P. is in regular operation,
however some deficiencies for effective operation of S.T.P have
been noticed by him. The operator was instructed that disposal of
sewage not to be made through drains and only disposal of surplus
treated water be made through the drain and treated water be
used for irrigation purposes. The Applicant Sh. Devanshu Bose was
present at the time of inspection and he was also apprised to the
above developments and further efforts were also made to seek his
opinions and suggestions for complying the order of this Hon’ble
Tribunal. Sh. Devanshu Bose , the Applicant herein was apprised as
to how the work of lifting and transportation of sewage has been
undertaken by the ADA at the distance of 700-800 metre from Gate

No.2 of Nalanda colony. He was also apprised regarding
construction of drains from external development fund, for the
disposal of sewage coming from Nalanda Colony and nearby

colonies. The suggestion of Sh. Devanshu Bose with respect to

At
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disposal of waste water in the drain near Marutipuram colony
through pumping from S.T.P., was taken into consideration by the
Agra Development Authority. In order to implement the
suggestions made by Sh. Devanshu Bose, site inspection of
Marutipuram colony was made, where an open drain is situated at
the distance of 2-2.5 km. During site inspection, it was observed
that direct disposal of sewage in an open drain at Marutipuram
colony, as suggested by Sh. Devanshu Bose is not environment
friendly and also because of longer distance, the suggestions of the
Applicant Sh. Devanshu Bose could not be implemented. The said
information was apprised to Sh. Devanshu Bose at the site itself
and it was agreed upon to undertake the exercise of disposal of
sewage through Tankers. Accordingly, the work of collecting the
sewage from the STP of Nalanda Town colony and its disposal at
STP / Pumping Station at Dhanduphura have been undertaken by
the ADA. It was also agreed that STP will be strengthened after its
_inspection by a competent agency , because some deficiencies
have been pointed out in its effective operation. It was proposed to
carry out the disposal of sewage from the STP by Tankers till the
deficiencies of the STP is not renovated and modified by a

competent agency. In this regard tender has also been floated by

A
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the ADA for the appointment of agency for renovation,
modification, operation and maintenance of 200 LKD STP, situated
at Nalanda Town Colony. Copy and True Translated copy of site
inspection report dated 6.1.2025 of AGRA Development Authority
is annexed as ANNEXURE P-3

. That the site inspection of the Nalanda Town Colony and
surroundings areas was also conducted by the Secretary, Agra
Development Authority alongwith Regional Officer, UP Pollution
Control Board, Agra, Executive Engineer ( Civil), Town Planner,
Junior Engineer ( Block-2). During inspection in Nalanda Colony, it
was found that the Developer had failed to execute the Internal
Development Work, accordingly Town Planner was directed to
issue summon against the concerned Developer for its failure.
Directions were also issued to the incharge enforcement to take
action as per law for illegal construction, having been carried out
without approval of site plan. The Chief Engineer / Executive
Engineer was directed to carry out the work of collection and
transportation of sewage from the STP by way of Tankers till the
construction of drain is completed. For expedite construction of
proposed R.C.C. drain from the gate of Nalanda Town Ekta Police

Chowki via Samshabad Road as per prescribed standard

A
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specifications and to strengthen the STP, directions were issued. In
compliance thereof the work of collection and transportation of
sewage from the road, which is at the distance of 700-800 meter
from gate No. 2 of Nalanda Colony, is being carried out by two
tankers having capacity of 6000 litre each. The said exercise of
water disposal has been undertaken by Agra Development
Authority through contractor M/s. G.G. Infratech. The proposed
construction of drain near gate no.1 of Nalanda Town is underway
and almost 200 meter drain has been constructed so far.

. In compliance of order dated 2.1.2025, passed by this Hon’ble
Tribunal,  the Vice-Chairman, Agra Development Authority
inspected the site on 4.1.2025 alongwith the Executive Engineer,
Town Planner, Assistant Engineer / Junior Engineer , Block-2 and
Assistant Engineer / Junior Engineer, Enforcement. During site
inspection the operation and maintenance of STP at Nalanda Town
was observed and the operator was instructed to continue
operation of the STP. Few deficiencies were pointed out by the
Operator due to lack of maintenance from time to time. For the
strengthening of STP and its proper maintenance and operation, an
estimation was directed to be made by the Vice-Chairman, Agra

Development Authority after the proper survey, by a competent

%
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agency. The expenditure for the above work was directed to be
made from Internal Development Fund of Nalanda Town. During
the inspection, the Vice-Chairman found that the lifting and
transportation of sewage was being carried out by way of Tankers.
Accordingly, the Vice-Chairman directed that the disposal of

sewage should be made through Tanker at near STP till the STP of

Nalanda colony is effectively operationalized. It was further
directed by the Vice- Chairman to recover charges from the
Developer / RWA / residents of colony as per applicable rules, in
case the expenditure exceeds beyond the amount received in
Internal Development Fund. During inspection it was found that
the other management of the colony like security , security guards ,
operation of overhead tanks and cleaning etc. was being carried
out by residents of Colony themselves whereas they were found
negligent for the maintenance of STP which is liable to be
deprecated. In this regard, the Town Planner was directed to take
appropriate action for the formation of RWA in Nalanda Colony so
that entire work of cleanliness and environmental management of
the Colony could be undertaken by the newly formed RWA. In this
regard a public notice was directed to be issued to the residents of

Nalanda Colony. The site inspection of the road near gate no. 2 at

A
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Nalanda Colony was inspected which was the main site causing for
waste water accumulation. It was found in the inspection that the
work of water disposal was undertaken by the contractor G.G.
Infratech  through its 2 Tankers. In order to protect the
environment and to prohibit the storage of sewage at the above
site, the Vice-Chairman issued strict instructions to the Town
Planner for intimation to the Regional Officer, UP Pollution Control
Board for taking action for violation of environmental laws. It is
submitted that the construction of drain for discharge of water, has
already been initiated from External Development Fund, which is
being carried out by M/s. G.G. Infratech. Direction has been also
issued to expedite the construction work of drains. The Vice-
Chairman, ADA also directed to take action of sealing / demolition
etc. against illegal colonies as per law, after the proper surveys.
Copy and true translated copy of site inspection report, under
signature of Vice-Chairman , ADA dated 7.1.2025 is annexed as
ANNEXURE P-4.

. That regarding direction passed by this Hon’ble Tribunal in para 14
of order dated 2.1.2025 with respect to filing of comprehensive
plan of sewage management in the area nearby Nalanda colony , it

is submitted that the Agra Development Authority has already

A
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issued a letter to the Project Manager , Yamuna Pollution Unit ,
Uttar Pradesh Jal Nigam ( Rural), Agra on 28.08.2024 vide letter no.
938/D/E.E./-2/24-25, with request to prepare a comprehensive
plan for disposal of sewage coming from the colonies , developed
by private developers at nearby areas of Nalanda colony, situated
at main road towards Rajrai village from Samshabad road. In
response to the above letter, the Jal Nigam has demand Rs. 20
lakhs for conducting survey of the project and for preparation of
D.P.R. (Detail Project Report). The said amount of Rs. 20 lakhs has
been released on 4.2.2025 to the Jal Nigam by the ADA, from the
External Development Fund, collected from said colonies. The
preparation of Comprehensive Sewerage Plan is under process due
to abovementioned reasons, which will be completed within
stipulated time and the same shall be submitted before this
Hon’ble Tribunal.

. That in compliance of order dated 3.12.2024 , passed by the
Hon’ble Supreme Court and this Hon’ble Tribunal’s order dated
2.1.2025, a meeting was convened on 20.01.2025 in the office of
Vice-Chairman ,Agra Development Authority. The said meeting was
presided over by the Vice-Chairman, ADA. The Vice-Chairman, ADA

was apprised by the Executive Engineer that that site inspection of

5
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the Nalanda Town Colony was conducted in the presence of Chief
Engineer, Agra Development Authority, Regional Officer, Pollution
Control Board, Agra, Executive Engineer, Agra Development
Authority, Town Planner, Agra Development Authority, concerned
Assistant Engineer / Junior Engineer, Block-2, Agra Development
Authority and Sh. Varun Singh, Director, Enhance Ecotech Solution
Pvt. Ltd, Faridabad. During site inspection, it appeared that the
ongoing process of pumping out water, lifting and transporting the
sewage form the Nalanda colony was being undertaken by the Agra
Development Authority through tankers operated by Gouvt.
Contractors and Suppliers M/s Ved Builders. It also appeared that
pumping out of water, accumulated on the road outside the
colony, was being undertaken by the Contractor M/s. G.G.

Infratech since December and the same is being disposed in a STP

o 1
T

ﬁspected by Sh. Varun Singh, Director, Enhance Ecotech Solution

L
Wi

Pvt. Ltd. who found that the STP is operational condition however
he pointed out some deficiencies for proper operation of STP. He
undertook to submit a report with respect to effective operation
and maintenance of the STP of Nalanda Colony separately within a

week . During site inspection of the colony, it also appeared that

AKX
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construction of drain was being carried by M/s. G.G. Infratech for
disposal of waste water coming from Nalanda colony and other
colonies situated at Samshabad Road and almost 200 meters drain
has been constructed so far. In the said meeting it was discussed
regarding the constitution of RWA, which is responsible for proper
operation of STP in Nalanda Town colony. Copy and True
Translated copy of minutes of meeting of Agra Development
Authority dated 21.01.2025, presided over by the Vice-Chairman is

annexed as ANNEXURE P-5

10. That it is submitted that due to deficiencies pointed out and report
submitted by Enhance Ecotech Solution Pvt. Ltd. for strengthening
the STP in Nalanda Colony and its compliant operation and
maintenance, the Agra Development Authority immediately floated

a tender on 21.02.2025 for appointment of agency for Renovation,

SN Translated copy of Tender Notice dated 21.02.2025, issued by the

Agra Development Authority for Renovation, Moaodification,

Operation & Maintenance of STP is annexed as ANNEXURE P-6 It is

submitted that only one bidder, namely Chem Eco Engineers, has

Hf
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qualified; however, as per the Government Order of PWD and the
prescribed procedures, single bids are not accepted in the first
instance, and therefore, the Agra Development Authority has

completed the process of re-inviting the tendering process.A copy

of request for proposal dated 12.3.2025, issued by Agra
Development Authority, as published in newspaper, is annexed as

Annexure P-07

11. That it is the submission of Agra Development Authority that the
lifting of sewage from the Nalanda colony and its disposal at STP
situated at Dhandpura has been undertaken by Agra Development
Authority on daily basis through water tankers, provided by M/s
Ved Builders and M/s. G.G. Infratech in the absence of effective
operation of STP at Nalanda colony. A list of tankers and details
with relevant photographs showing lifting and disposal of sewage

from Nalanad Colony are annexed herewith as ANNEXURE P-8.

For the services rendered by M/s. Ved Builders for collecting and

transportation of sewage from Nalanda Colony, bill of Rs. 96,860

was demanded by the said contractor from the Agra Development
Authority. True Translated copy of office noting indicating the

services rendered by the M/s. Ved Builders for collecting and

Mt
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transportation of sewage from Nalanda Colony and its demand of

bill is annexed as ANNEXURE P-9

12. That the Deponent submits that as per report submitted by

Planning Section, the Agra Development Authority has collected a
sum of Rs. 23.49 crores as External Development Fund from 63
colonies, falling under that area during earlier years. It is submitted
that the Developer of Nalanda Town deposited a sum of Rs.
77,68,683.00/- as the External Development charges of Agra
Development Authority and Rs. 52,80,000.00/- in Internal
Development charges. The details of expenses incurred by the Agra
Development Authority year wise from external development fund,
, for waste water disposal and other developments works in
Nalanda Town and other nearby colonies at Rajrai village situated
at Samshabad road are as follows:
(i)  Year 2024-2025

For disposal of waste water, construction work of

R.C.C. drain from Nalanda Town gate to Ekta Police

Chowki via Shamsabad Road, an estimated cost of

Rs 887.00 lakh, is currently under progress. The

length of this drain is proposed to be about 1700

metre which will also cover disposal of waste water

i
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(ii)

(iif)

(iv)

206

in the drain of Municipal Corporation, situated at
near Ekta Police Chowki so that the waste water,
accumulated near Nalanda Township could be
disposed of properly.

Year 2023-24

In the year 2023-24, the construction work of 180
metre wide zonal road joining Agra Inner Ring Road
from nearby Jaipuria Colony at nearby Shamshabad
Road under Nalanda Township, was completed. A
total cost of Rs. 304.24 incurred towards the
construction of drain for waste water disposal and

for the construction of road.

Year 2022-23

In the year 2022-23, the repairing work of 24 metre
wide road from Bhole Baba Dairy, situated at
Samshabad road towards Nalanda Town has
incurred cost of Rs 20.89 lakhs which has proven an
important factor in providing basic infrastructure in
the area.

Year 2021-22

.
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The work of interlocking tiles from Maruti City Road
near Shamsabad Road upto the gate of Ram Raghu
Colony, falling under the said colony and
construction of drain for waste water disposal, have
been completed by incurring expenditure of Rs
31.88 lakh, which has strengthened infrastructural
and basic facilities in that area and the proper water
disposal has also been ensured.

Year 2020-21

The 400 metre long road from lJaipuria Sunrise
Green to Shree Krishna Town, falling under the
Nalanda colony, has been strengthened and for
disposal of waste, construction of drain alongside
the road was carried out by incurring cost of Rs.
30.29 lakh so that infrastructural facilities as well as
water disposal facilities have also been ensured.

Year 2015-16

Rs. 2.82 lakhs incurred towards repairing of 24
metre wide road at Master Plan Rajrai road,
adjacent to G.R. Hospital and Rs. 1.85 lakhs incurred

in repairing the road at G.R. Hospital. By this way, a

A%
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(viii)

(ix)

(x)
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total of Rs. 4.67 incurred towards infrastructural
facilities.

Year 2014-15

The construction work of road and gaps of drain
have been completed from Shamshad Road to
Exotica Colony and upto road curve towards
Gangotri Colony with expenditure of Rs. 60.62 lakhs
under the Nalanda Township.

Year 2012-13

The construction work of road and drain for
disposal of water has been completed at Gayatri
Enclave, Nalanda Extension and Madhusudan City,
all situated at Samshabad road under the Nalanda
Township with expenditure of Rs 111.21 lakh.

Year 2011-12

The construction of road opposite to Maruti City,
linking to Shamshad Road to Rajrai village and
construction of drain for disposal of waste water
have been completed by incurring cost of Rs.

174.84.

Year 2008-09

g
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The construction of 45 metre wide Master Plan road
under the Nalanda Township, linking from
Shamshabad Road to Gwalior Road, has been

completed by incurring cost of Rs 108.18 lakh

(xi) Year 2007-08

Cost of Rs. 26.90 Lakhs incurred towards
construction of road from Samshabad road to
Vibhav Vihar and construction of drain for disposal
of waste water. Cost of Rs. 18.63 lakhs incurred
towards construction of drain for disposal of water
from Shamshabad Road to nearby Radio Station and
construction of “pulia” under the Nalanda
Township. Cost of Rs. 218.37 Lakhs incurred towards
construction of 24 metre wide zonal road
connecting from Bhole Baba Diary, Samshabad road
to Rajrai, thereby a total cost of Rs. 263.89 lakhs

rupees have been incurred towards development of

infrastructural facilities and construction of drains
for entire waste water disposal.

Detail of works done from Internal Development Fund in

previous years are as follows :-

At
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(ii)

(i)
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A total of Rs 52.80 lakh has been deposited by
Nalanda Town in Internal Development Fund. Out
of which Rs. 4.46 lakhs have been incurred in 2022
towards work done for disposal of sewerage coming
from Nalanda Town Colony.

Sewage coming from Sewage Treatment Plant
(S.T.P.) of Nalanda Town Colony situated is being
disposed of at S.T.P. of Dhandhupura through
Tankers by incurring cost of Rs 0.97 lakh during
month of January & February 2025.

The disposal of sewage through tankers has been
proposed till the STP is full- fledged operationalized
as per its standards and For the said purpose, a
tender costing Rs. 4.13 lakhs has been finalized, and
the work is under process which is scheduled to be
completed by June 2025. Copy of letter dated
7.3.25, issued by Agra Development Authority for
carrying out work of pumping out of sewage from

Nalanda Town is annexed as ANNEXURE P-10. The

photographs have been annexed showing the

disposal of waste water coming from Nalanda

s
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colony and its disposal at Dhandhupura have been
annexed.

(iv) The site was inspected by an experienced firm on
20.01.2025 for strengthening, operation and
maintenance of S.T.P. Several defects have been

pointed out by representative of the firm for

effective operation of S.T.P. and it has estimated a
cost of Rs. 32.50 lakhs for strengthening, effective

operation and maintenance of STP.

By way of above submissions, it is clear that out of total
amount of Rs 2349.00 lakhs received in External Development
fund, the Agra Development Authority has incurred
expenditure of Rs.1110.72 lakhs on regular basis, from the
previous years, for the purpose of strengthening the
infrastructural developments and also to strengthen the waste

water disposal system in Nalanda Town colony. At present the

construction of drain estimated to Rs. 887.00 Lakhs is under

process which will be completed expeditiously.

13. That the Agra Development Authority has estimated a sum of Rs.
10006.57 lakhs for waste water evacuation which will cover the

areas including both side of main road from Nalanda colony

s
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Samshabad road to Rajrai village and approved colonies at Maruti
city road and colonies developed by private developer and nearby
areas, covering around areas of 500 hectare. Under the said
assessment, construction of RCC trunk drain , pumping station and
rising main have been proposed for entire water evacuation from
that areas. Under the said project, the accumulated water to be
pumped out in the natural drain at Pachgai khera by establishing
Pumping Station at Rajrai village. The areas covering 500 hectare
have proposed for the project of management of proper water
disposal, coming out from the approved colonies in the nearby
areas of Nalanda Town Colony. At present the Agra Development
Authority is not having the funds for construction of drainage in the
entire areas, which has estimated at Rs. 10006.57 lakhs. For
providing the financial assistance from DPR State Infrastructure
Fund, letter has been sent to Housing & Town Planning
Department , Govt. of Uttar Pradesh on 3.8.2024. It is submitted
that the above project for construction of drainage system in the
area of 500 hectare shall be carried out by the Authority once the
financial assistance is provided to the Agra Development Authority

which is estimated to Rs. 10006.57 Lakhs.

A
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In view of the above, it is respectfully submitted that the Agra
Development Authority has fully complied the directions passed by
this Hon’ble Tribunal and by the Hon’ble Supreme Court. There is
no accumulation of waste water at Nalanda colony and they are
being lifted and transported near STP at Dhandupura by Tankers
though contractor G.G. Infratech. This exercise of lifting and

disposal of sewage is ongoing till the STP at Nalanda colony is fully

and effectively operationalized. Considering the above

submissions, this Hon’ble Tribunal may kindly dispose of the above

5 Tl
/Ki—?“\ Execution Application by passing appropriate order/s, the Agra

0 On ) | Asthority is fusther Baund | irecti
RV or —Development Authority is further bound to comply any direction/s
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VERIFICATION

|, the abovenamed deponent, do hereby verify that the contents of

the above affidavit are-true-and correct to the best of my knowledge
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Annexure P-1
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ANNEXURE P-1

AGRA DEVELOPMENT AUTHORITY

Letter No. /D/ Law / 2024 Dated 13.12.2024
Sh. RakeshPratap Singh
Eecutive Engineer

Please be informd that order dated 3.12.2024,
passed by the Hon’ble Supreme Court in the matter filed
by the Authority before the Hon’ble Supreme Court being
Civil Appeal No. 3546 / 2023, Agra Development Authority
V/s. Sh. Devanshu Bose &Ors, has to be complied with.
The above matter pertains to Nalanda Town situtated at
Samshabad Road. Para 10 of the order dated 3.12.2024,

passed by the Hon’ble Supreme Court are as follows-

“The Vice-Chairman of the ADA will nominate a senior
officer of the said authority, who shall be responsible for
ensuring compliance with this order as well as the
directions given by the NGT. The details, including name
and designation of the said officer, will be furnished by the

ADA to the NGT within a period of three weeks from today.”

While complying the above order dated 3.12.2024,

reme Court, New Delhi within

=
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time, you have been nominated pursuant to approval of

Vice Chairman dated 12.12.2024.

Accordingly, copy of order dated 3.12.2024 is being
sent to you with hope and trust that order of the Hon’ble

Supreme Court is complied with within time.

SD
In charge Legal
Copy yo:

Advocate Manish Kumar Vikkey, NGT, New Delhi for
necessary action.

SD

In charge Legal

29
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AGRA DEVELOPMENT AUTHORITY

Letter No. 733 /D/ Law / 25 Dated 11.02.2025

From:
Vice-Chairman
Agra Development Authority, Agra

To,

Sh. Manish Kumar Vikkey, Advocate

Hon’ble National Green Tribunal, New Delhi

Sub: Execution Application No. 36 / 2023, Devanshu Bose

V/s. Agra Development Authority, Agra, pending in
National Green Tribunal, New Delhi.

Sir,

Kindly peruse the minutes of meeting no.
1262/D/E.E.-2/25 dated 21.01.2025. According to point
no. 7 of the minutes of meeting, the Secretary, Agra

Development Authority , Agra has ben nominated in
compliance of para 8 of order dated 2.1.2025, Hon’ble NGT

in Execution Application No. 36/2023.
Kindly be informed accordingly.

Enclosed: Copy of minutes of meetind dated 21.01.2025

SD
11.02.2025
Vice —Chairman
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1. Secretary, Agra Development Authority, Agra for
necessary action.

2. Town Planner for necessary action.

3. Executive Engineer ( Civil) for necessary action.

SD

Vice —Chairman

31
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AGRA DEVELOPMENT AUTHORITY, AGRA

Letter No- 1242 /D/EE-2/24-25 Date- 06.01.2025

Site Inspection Report

In compliance of order dated 02.01.2025 passed by
the Hon’ble National Green Tribunal, New Delhi in
Execution Appeal No- 36/2023, Devanshu Bose vs
Agra Development Authority, spot verification was
conducted by undersigned on 03.01.2025. During
inspection, Town Planner, Assistant Engineer, Shree
MohdHaroon and Junior Engineer, Shree Raj Kapoor
were also present. During the course of inspection,
information regarding operation of S.T.P. situated in
Nalanda Town was collected from the Operator present
there. It was informed by the Operator that S.T.P. is in
continuous operation, however defects have been
found during the course of its operation. Operator was

directed that sewage should not be dumped into

drains. He was directed to make use of treated water

) -4‘\&’ ater should be dumped through drains. At site,

AR
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Efforts were made to get his opinion/ suggestion for
operation of S.T.P., disposal of sewage andoperation of
S.T.P. by R.W.A. ShreeDevanshu Bose was informed
about dumping of water accumulated at a distance of
about 700-800 metre from Gate No-02 of Nalanda
Town from tankers and construction of drain for
disposal of sewage exiting from Nalanda Town and
nearby colonies from amount received in the account
head of External Development Fund.With regsard to
disposal of sewage, Shree Devanshu Bose gave his
suggestion to dump the sewagefrom S.T.P. directly
into the nearest drain of Marutipuram Colony by way
of pumping or from tankers. Taking suggestion
ofShree Devanshu Bose into consideration, site
inspection of nearbyMarutipuram Colony was
conducted by Engineers and Town Planeer present
there in which open drain is situated at a distance of
about 2 to 2.5 Km. During site verification, it was
bserved that it is not conducive for the environment
dump sewage directly into this open drain. Since
distance of this drain is also very large, therefore, it is

not possible to take his aforesaid suggestion into

3y
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consideration. At site itself, this was informed toShree
Devanshu Bose and it was agreed to dispose of sewage
from tankers. In that continuation, work of dumpingof

sewage directly at Dhandhupura situated S.T.P.

/Pumping Station after collecting it from Nalanda

Town situated S.T.P. has been got started.

Since several defects were found in the operstion
of S.T.P., therefore, it was agreed for strengthening of
S.T.P. after getting it verified from any expert agency.
Till the time report of expert agency is received and
decision thereupon is taken for improvement in the
S.T.P., disposal of sewage water shall be done from
the tankers. Junior Engineer Shree Raj Kapoor was
directed to take necessary action in this regard for
hundred percent compliance of orders passed by the

'‘ble Court.

Sd/-

v Executive Engineer
Ops ol :

“YERMN- Agra Development Authority

Copy to following for necessary action-
1. Vice Chairman for perusal.

2. Secretary, A.D.A. for information.
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3. ChiefEngineer,A.D.A. for information.

4. Assistant Engineer /Junior Engineer,for necessary

action.

Sd/-

Executive Engineer

36
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AGRA DEVELOPMENT AUTHORITY, AGRA
Letter No- 1244 /D/EE-2/24-25 Date- 07.01.2025

Site Verification Report

In compliance of order dated 02.01.2025 passed by
the Hon’ble National Green Tribunal, New Delhi in
Execution Appeal No- 36/2023, Devanshu Bose vs
Agra Development Authority, spot verification was
conducted by undersigned on 04.01.2025. During
the course of site verification, following officers were

present:-

1. Executive Engineer, A.D.A., Agra

2. Town Planner,A.D.A., Agra

3. Assistant Engineer/ Junior Engineer, Div-02,
4. Assistant Engineer/ Jr Engineer, Enforcement

Duringsite verification, progress of operation of

&, _r'r

ﬁ' operator present there was directed for regular
€
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operation of S.T.P. Several defects were pointed out

by the operator in its operation and it was found
that its maintenance is not being done from time to
time properly. In this regard, it was directed to get
the survey of S.T.P. done fron an expert agency for
proper functioning of S.T.P. and its estimate be
prepared and action for strengthening
andmaintenance of S.T.P. be taken. For this
purpose, amount received in Internal Development
Fund of Nalanda Town be used. Collection of S.T.P.
sewage from tankers was found at site. Till the time,
S.T.P. starts functioning as per set standards,
disposal of sewage from tankers in the nearest

S.T.P. be continued.
(Action- Chief Engineer/ Exec. Eng.)

2. In the event of use of fund in excess of amount
received in Internal Development Fund, realization
of such excess amount be ensured from developers

or R.W.A./ colony residents.

40
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(Action- Town Planner.)

3. It was found that other arrangements like
security,security guards, operation of overhead
tanks, management of cleanliness are being made
by colony residents themselves whereas no
attention has been given for maintenance of S.T.P.
whch is objectionable. In this regard, action be
taken for formation of R.W.A. within two weeks so
that management of environment and cleanliness of
colony be managed by R.W.A. properly. In this
regard, all colony residents be informed through

public notice/ notice.
(Action- Town Planner)

4. Site inspection of the road standing outside
gate no-2 of Nalanda Town Colony was conducted
from where complaint of water logging is received. It
was informed that water disposal from that place
through 02 tankers is being done by M/s G.G.

Infratech and at site, they were found disposing of

4y



230

water by way of tankers. In this regard, they were
directed that in no case these sewage water should
be dumped at said place which affects environment
of the place adversely. In tis regard, U.P. Pollution

Control Board be informed to take further action.

(Action-Town  Planner/ Zonal Officer,U.P.

Pollution Control Board )

S. For disposal of water which accumulates near
the gate of Nalanda Town Colony, the work of drain
construction has been started byM/s G.G. Infratech
and they have been directed to make progress in the

work of drain construction.
(Action- Chief Engineer/Executive Engineer )

6. Directed to make sure to take proper action of
extinguishing/ sealizig/ demolition as per rules,
after making' survey of the illegal colonies set up

near the said area.

U2
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Kindly make sure for compliance of aforesaid

within the period.

Sd/-
(M. Arunmoli)
Vice Chairman

Copy to following for necessary action-
1.Secretary, A. D. A., Agra
2. Chief Engineer/ Executive Engineer, A. D. A., Agra

3. Zonal Officer, Pollution Control Board, Agra
4. Town Planner, A. D. A., Agra

(M. Arunmoli)

Vice Chairman

u3
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ANNEXURE P-5

AGRA DEVELOPMENT AUTHORITY, AGRA
Letter No- 1262/D/EE-2/25 Date- 21.01.2025

Minutes of Meeting

In compliance of order dated 02.01.2025 passed by
Hon’ble National Green Tribunal, New Delhi in
Execution Appeal No- 36/2023, Devanshu Bose vs
Agra Development Authority, a meeting was convened
in the office room of Vice Chairman in which

discussions on important points as mentioned below

were made:-

1. Executive Engineer informed that site inspection of
Nalanda Town Colony has been made in the presence

of following officers:-

- Chief Engineer, A.D.A., Agra

- Concerned Assistant Engineer/ Juniour Engineer,

Section-2, A.D.A., Agra

- Shree Varun Singh, Director, Enhance Ecotech

Solution Pvt Ltd, Faridabad

L6
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During site inspection, work of sewage
extraction was found being done byAgra Development
Authority through tanker from the S.T.P. installed at
Nalanda Town and work of removal of water
accumulated on the road outside colony is also being
done continuously by the contractor, M/s G.G.
Infratech who is consfructing drainssince December
disposal of which is being done in the Dhandhupura
situated S.T.P. Inspection of S.T.P. installed at
Nalanda Town was conducted by Shree Varun Singh
who has informed thatS.T.P. is in running condition
but he has pointed out several defects in operation of
S.T.P. and a report in connection with strengthening,
operation and maintenance of S.T. P. will be submitted

by him separately. The work of construction of drains

e byM/s G.G. Infratech and construction of

2. It has been informed by the S.T.P. Operation
Expert, Shree Varun Singh present in the meeting that

thoughS.T.P. is operational, yet there are several

4+
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defects in it. For its removal and smooth functioning,
he is preparing its report which will be submitted by
him separately in a week. It is proposed that

Engineering Section will take action for operation of

S.T.P. accordingly. (Action- Chief Engineer)

3. From the account head of Internal Development
Fund of Rs 52.90 Lakh, a sum of Rs 4.06 lakh has
earlier been exhausted for disposal of sludge mixed
water. Hence, it has been proposed to to take action
for disposal of sewage and
consolidation/strengthening, operation and
maintenatence of S.T.P. from tanker out of remaining
fund of Rs 48.36 lakh as given under point no-1.
Thereafter, operation of S.T.P. shall be made by

R.W.A.(Action- Chief Engineer)

4. In between, Building Section will take action for

sformation of R.W.A. (Action- Building Section/ Town

Planner)

5. Point No-10 of the order dated
02.01.2025passed by Hon’ble National Green

Tribunal, New Delhi in Execution Appeal No- 36/2023,

4o
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Devanshu Bose vs Agra Development Authority is as

under:-

10- The applicant appearing virtually has submitted
that the sewage network in the colony has not been
completed till now and about 10% of the work is still
remaining. Untreated sewage is being pumped outside
from the colony which gets collected and causes
health hazard. He has submitted that on account of
such mismanagement, many of the occupants of the
colony have been forced to leave their houses. He has

also submitted that S.T.P. is not operational.

In compliance of the aforesaid order, detail of
pending works of internal development works on the
basis of inspection of record file and site inspection of
Nalanda Town is to be made available and if after
calculation, the expenditure on internal development
nds works out to be more than the remaining fund
ing in the account, in that case, such excess amount
shall be realized from the residents of Nalanda Town.
Such prder has been passed by the Hon’ble Court.

(Action- Town Planner)
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6. Building Section and Engineering Division will
jointly submit compliance report of the order dated
02.01.2025 passed by theHon’ble National Green
Tribunal, New Delhi in Execution Appeal No- 36/2023,
Devanshu Bose vs Agra Development Authority and
order passed by the Hon’ble Supreme Court in Civil
Appeal No- 3546/2023 within two days so that
compliance report could be submitted before the
Hon’ble National Green Tribunal, New Delhi within
time. (Action-Chief Engineer/ Zonal Officer, Pollution

Control Board /Town Planner)

s In compliance of point no-08 of the order dated
02.01.2025 passed by Hon’ble National Green
Tribunal, New Delhi in Execution Appeal No- 36/2023,
Devanshu Bose vs Agra Development Authority,

Secretary, Agra Development Authority is nominated.

(Action- Legal Section)

8. In this regard, convene meeting at 4:00 PM

(afternoon) every week on Monday.
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Kindly ensure compliance as aforesaid.

Sd/-11-21.01.2025

(M. Arunmoli)
Vice Chairman

Copy to following for necessary action-

1.Secretary, A. D. A., Agra
2. Chief Engineer/ Executive Engineer, A. D. A., Agra

3. Zonal Officer, Pollution Control Board, Agra

4. Town Planner, A. D. A., Agra

(M. Arunmoli)

Vice Chairman
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ANNEXURE P-6

AGRA DEVELOPMENT AUTHORITY
JAIPUR, HOUSE, AGRA

Request for Proposal ( R.F.P.) Date — 21.02.2025

Sr. No. | Name of Work Bid Start Pre-bid Last date of
date meeting date | bid
s 1 Appointment  of | 24.02.2025 26.02.2025 4.3.2025 till
agency for at 3.00-4.00 | 3.00 pm.
Renovation, PM
Modification,
Operation and

Maintenance  of
200 KLD Sewage
Treatment Plant (
MBBR Technology)
at Nalanda Town
Near Rajrai village
) Shamshabad
Road, Agra

The said R.F.P. will be opened on 4 March 2025 at 3.30 PM. For any
information regarding work, the undersigned / The Chief Engineer , Agra
Development  Authority , mobile no. 9918001523, email:

ceadaagral2@gmail.com may be contacted.

The Vice-Chairman, Agra Development Authority shall have every right to
cancel the above proposal without assigning any reason . Detail
descriptions and other terms and conditions can be downloaded from the

website etender.up.nic.in.

Sd

Chief Engineer
Agra Development Authority
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ANNEXURE P-8

Disposal of sewage emanating from S.T.P. of the Nalanda Town Colony
is being done by the Contractor, M/s. G G Infratech from tankers at
Dhandhupura situated S.T.P. on daily basis. Date-wise detail is as

under:-

Date Tractor Name of Photograph
No Driver

17.01.2025 Tractor Rajveer Photograph
No- U.P.-
80-DX-
4073

Enclosure-1

Tractor Pramod
No- U.P.-
80-CX-
6058

Tractor Rajveer
No- U.P.-
80-DX-
4073

Tractor Pramod

/—\Eii No- U.P.-
"
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6058

18.01.2025

Tractor
No- U.P.-
80-DX-
4073

Rajveer

18.01.2025

Tractor
No- U.P.-
80-CX-
6058

Pramod

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

Photograph

Enclosure-2

19.01.2025

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-

Pramod

Photograph

Enclosure-3
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5%

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

20.01.2025

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

Photograph

Enclosure-4

Tractor
No- U.P.-

Rajveer

Photograph
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58

80-DX-
4073

Enclosure-5

Tractor
No- U.P.-
80-CX-
6058

Pramod

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

22.01.2025

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Photograph

Enclosure-6
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Tractor
No- U.P.-
80-CX-
6058

Pramod

23.01.2025

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Photograph

Enclosure-7

Tractor
No- U.P.-
80-CX-
6058

Pramod

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

24.01.2025

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-

Pramod

Photograph

Enclosure-8
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60

80-CX-
6058

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

25.01.2025

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

Photograph

Enclosure-9
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26.01.2025

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

Tractor
No- U.P.-
80-DX-
4073

Rajveer

Tractor
No- U.P.-
80-CX-
6058

Pramod

Photograph

Enclosure-10

As also, the waste

water coming out from the S.T.P. situated in

Nalanda Colony is being dumped from the tractors into Dhandhupura

situated S.T.P. on daily basis by M/s Ved Builders since 21.01.2025.

Date Tractor Name of Photograph
No Driver
21.01.2025 Tractor Vivek Photograph

No- U.P.-
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62

80-DB-
8909

Tractor
No- U.P.-
80-FH-
8063

Ranjit

Tractor
No- U.P.-
80-DB-
8909

Vivek

Tractor
No- U.P.-
80-FH-
8063

Ranjit

Enclosure-1

22.01.2025

g

| 2107/p7

O

*

O,

" . .:“.
i g
1es T

Tractor
No- U.P.-
80-DB-
8909

Vivek

Tractor
No- U.P.-
80-FH-
8063

Ranjit

Tractor
No- U.P.-

Vivek

Photograph

Enclosure-2

SOTAR 80-DB-
o 2 2\ 8909
N

5

=
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63

Tractor
No- U.P.-
80- DB-
8909

Vivek

Tractor
No- U.P.-
80-  FH-
8063

Ranjit

Tractor
No- U.P.-
80- DB-
8909

Vivek

23.01.2025

Tractor
No- U.P.-
80-DB-
8909

Vivek

Tractor
No- U.P.-
80- FH-
8063

Ranjit

Tractor
No- U.P.-
80- DB-
8909

Vivek

Photograph

Enclosure-3

SCTRANT X

- -
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ey

Tractor
No- U.P.-
80- DB-
8909

Vivek

Tractor
No- U.P.-
80- FH-
8063

Ranjit

Tractor
No- U.P.-
80- DB-
8909

Vivek

24.1.2025

Tractor
No- U.P.-
80- DB-
8909

Vivek

Tractor
No- U.P.-
80- FH-
8063

Ranjit

Tractor
No- U.P.-
80- DB-
8909

Vivek

Tractor
No- U.P.-

Vivek

Photograph

Enclosure-4
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65

80- DB-
8909

Tractor
No- U.P.-
80-FH-
8063

Ranjit

Tractor
No- U.P.-
80-DB-
8909

Vivek

25.01.2025

Tractor
No- U.P.-
80- DB-
8909

Vivek

Tractor
No- U.P.-
80-FH-
8063

Ranjit

Tractor
No- U.P.-
80- DB-
8909

Vivek

Tractor
No- U.P.-
80- DB-
8909

Vivek

Photograph

Enclosure-5
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80- DB-
8909

Tractor
No- U.P.-
80-FH-
8063

Ranjit

30.01.2025

Tractor
No- U.P.-
80-DB-
8909

Vivek

Tractor
No- U.P.-
80-FH-
8063

Ranjit

Tractor
No- U.P.-
80-DB-
8909

Vivek

Tractor
No- U.P.-
80-DB-
8909

Vivek

Tractor
No- U.P.-
80-FH-
8063

Ranjit

Photograph

Enclosure-6
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fasip 18.01.

Agra, Uttar Pradesh, India
42CW+MES, Rajral Rd, Village Rajral,
Lat 27.121768°

¢ Long 78.045708°
18/01/26 02:27 PM GMT +056:30

e Enclegiug -2

r, .l
- OPS Map Camera

oy

Agra, Dhandhupura, Uttar Pradesh 282001, India
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fesid 23.01.2025
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fadi 24.01.2025 Enclesw - §

-

..ﬁh.u GPS Map Camera

[

Agra, Uttar Pradesh, India

1886, Village Rajrai, Agra, Uttar Pradesh 282001, India
Lat 27124252° Long 78.043312°

24/01/2025 32:25 PM GMT +05:3
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faeiw 26.01.2025 Erclogme- 1o

Agra, Uttar Pradesh, India
187, Village Rajrai, Agra, Dhandhupura, Uttar Pradesh
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Agra, Uttar Pradesh, India
208, Fatehabad Rd, Near Courtyard By Marriott & Molecule,

2 Taj Nagri Phase 2, Tajganj, Agra, Uttar Pradesh 282001, India
~8 Lat 27153827° Long 78.057111°

21/01/2025 12:59:42 PM GMT +05:30
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fe-ip 22.01.2025

GPS Map Camera "
: g
Agra, Uttar Pradesh, India ,
259, Village Rajrai, Agra, Uttar Pradesh 282001, India
Lat 27124684° Long 78.044176°

22/01/2025 11:52 AM GMT +05:30

» Agra, Uttar Pradesh, India
! 208, Fatehabad xn_.. Near Courtyard By Marriott & Molecule,

Taj Nagri Phase 2, Tajganj, Agra, Uttar Pradesh 282001, India
Lat 27.153888° Long 78.057058°

B 22/01/2025 12:41 PM GMT +05:30
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feqid 24.01.2025

4 F o - : N
...ﬁ : ; GPS Map Camera

| o]
Agra, Uttar Pradesh, India
208, Fatehabad Rd, Near Courtyard By Marriott & Molecule,
Taj Nagri Phase 2, Tajganj, Agra, Uttar Pradesh 282001, India
Lat 27.1563875° Long 78.057107°
24/01/20256 02:07 PM GMT +05:30




- &4 GPS Map Camera

Agra, Uttar Pradesh, India

42cw+m65, Rajrai Rd, Village Rajrai, Agra,
Dhandhupura, Uttar Pradesh 282001, India
Lat 27121811° Long 78.04557°

2ZJ01/25 09:07 AM GMT +05:30
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(';/4 a //fi C/}/j

26, Vill. Patti Panchgai,
P?.0 -

A

/UP -282001

Kakua, Agra,
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arex 3 f3grefRT qer 3 15’?55’ a|=1
T I | A
[ S._ | Item of Work \ J‘h _la tify Ra( Unit- Amount
| No. | / /fﬁ per (Rs.)
' 1 | Pumping out water caused by’sprlngs tidal or rwe\_ /' ‘
l
J__ | seepage, broken water majn§ or drains and’t\he like. ?2’0/ 64800, | vetis 46080.00 I
2 r Tractor with water Tanker with driver indluding, fuel & / |
cost of water. ) & 18.00 | 2000.00 | Day 36000.00 |
/ /“ ]\3 ] Total Rs. 82080.00 |
7 Bl Lk Add 18% GST | Rs. 14774.40 |
rd o 7 Total | Rs.|  96854.40 |
& el Say [ Rs.| 96,60.00 |

B

4T fResd

e=malls “sharmabn123@ @gmail:com
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Agra Development Authority @

Description and order

Assistant Engineer/ Executive Engineer

The disposal of sewage accumulated outside road of Nalanda Town Colony
has been undertaken by M/s. Ved Builders through tankers. The said work
has been undertaken from 16.01.2025 to 2.2.2025 , which has been
approved by the Hon’ble Vice-Chairman at note page no. 2 on 30.01.2025.
Accordingly a bill amounting to Rs. 96,860( including GST) has been

submitted by M/s. Ved Builders.

Therefore, for the payment of above mentioned bill dated 3.2.2025

amounting to Rs. 96,860/-( including GST) to M/s. Ved Builders, the file be

sent to the account section.

Sd Sd Sd

Junior Engineer  Assistant Engineer Executive Engineer
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